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COMMITTEE ON PRIVATE MEMBERS' BIU.S AND RESOLV110NS 

( .. Lek Sllllillt) 

SIXTY-FIRST REPORT 

I, the Cbairman of tbe Committee on Private Members' Bills and 
Belolutiona, having been authoriaed by the Committee to preeent the 
Beport Oil their behalf, present this Sixty-ftnt Report 

2. The Committee met on the 29th March. 1976 for allocation of time 
to the resolutions at item Nos. 3 and f set down in the Lilt of Business 
for Friday, the 2nd Apdl. um. 

3. The Membera who had tabled the resolution& were invited to attend 
the sitting. None of them attended. 

f.. The Committee recommend the allocation of time as follows:-
(1) Resolution resardlna ~ oPPOrtunitiee for 

rural educated unemplojed. • • 2 hours 
(2) Reaolution reprding rentoval of disparity between 

pey of Government employees. • . 2 hours 

Nsw Da.BI; 

J(Cf'd& 29, 1978 
Cllaitnl 9, 1898 (Salcca) 

G. G. SWELL. 
ChainrMm, 

Committee on ~ ,,..,.,_,, Billa 
Oftd Raolu"°'81. 



COMMnTEE ON PIUV ATE MEMBERS' UUS AND ReOUJTIONS 

~ ......... ) 
SIXTY-SECOND REPORT 

I, tbe Chairman of the ComaUU. on Private Members' Bills and 
Bmolutiom. bavina been autborlsed by tbe Committee to present the 
Report Oil their behalf. Jft911lt this Stxty1econd Report. 

2 Th«! Commiltee met on the 14th April, 1976 IOl'-
(i) a11ocati<Jo of time to the Raolutiona at item Nos. 2 and 3 aet 

down in the List of Bum,,._ for Tbunclay, the 15th April, 1976. 
(il) d•ssiflca\lon and allocation of time for di8CUllion of ~ 

Whoopina Cough Prnention Dd Eradication Scheme Bill. 1976 
b.J Sbrl Yamuna PrUlld Mandal. 

A"°"""' of Citne to ~ 

3. 'lbe Memb!h who Ud tabled the ltelolutlona were invited to 
attend the sitting. Shrimati Parvathi Krisbnan attended. 

• The Committee recommend the allocation of time aa followa:-
(1> Resolution recardina restoration of freedom pro-
~ undf.r the Constitution.. ' . 2 boun 

(2) Reaolution ~ natioulisation of eaential 
industries. 2 boun 

~"°" acl ollom&ioa of time to the Whoopillg Cou11h .PrnedoR 
a1ld E1'11dica&acm Sclaeme SW. 1976 bw SJ&ri Y amuna Praacl MGftdal. 

I. Shri Yamuna Pruad Mandal. the Member-in-cbarile of the BUI was invilflid to attend the Ill~ He auendecl. 

6. After ~ all upecta of the Bill, the Commtttee recommend 
thal the Bill be placed in catqory 'B' and 2 hours be allotted for lt. 
~ 

Recomtnndalionl 

T. The Commit1ee recommend tbat-
(l) the allocation of time to resoluUona, u lbown in per~ f 

above. be qreed to by the HoUle; and 
(ii) the clumftcation lllld alloeation of time to tbt! Bill bl' Sbri 

Ymmma Praud Mandi' • --. in puqrapb 8 abcmt, be 
All-eed to by the ..... 

N_. Dam; G. G. SWELL. 
.,,, ~. 

AP'i« 14, 1f7' CO'ftMiUa on ~ Memberl' cw,.. IS. 1MI (s.r.) Billi Clft4 Raolutioal. 
OMOlPND-119 LS Lino NS-14-4-76-5'0. ~ 

r 

"""" ~--



COMMl1TEE ON PRIVATE MEMBF.ltS' ~ AND RESOLtmO~ 

( ... Lek s.1111&> 

SIXTY·THlRD REPORT 

I. the Cbairman of tbe Committee on Private Members' Billa and 
a.ol•tlana. having been autboriled by the' Ommittee to pre11ent the 
Report an their beMlf, ~t dais Sixty-third Report 

a. The Committee met on the 26th April. 1976 for-

L Allocation Of time to tbe Remlutlona a1 item Noe. s and f Rt 
down In the List of Busi.,_ for Friday, the 30th April. 1918. 

ll. Examination of the Constitution (Amendment) Bill, 1971 (S•IN&i-
h&dota of canic-&e. 1, 2. ccc.) by Shn RaJdeo Sin1b under rule 
2M(l)(a) of tbe Rule1 of Proceclure. 

Alloltnetlt of hlM to Retol"'1DM 

3. The Memhen who bad tabUJd the rtlOlutloDI were invit.t to at\end 
the slutna. Shrl Tridib Chaudhuri aUencled. 

f. Tbe Committee recommend the allocation of tlnK' u followa: -
(1) Relolution NIU'd1na land reforml • • 2 boun 
(2) Retolution reprdlna inter-.tate river project • • 2 houn 

BzomiftGtto. of the c~ (Atnndmn!) Jhll, 19'11 (Subltitulioft ol 
anicla 1. l etc.) bu Shri RajcNe> Siftoh. 

S. Shri Rajdeo SlnP, tho Men1ber-tn-cbarae of the Bill, who II allo 
a Member of tlM!t Cor:unlttee, was pre1ent. 

6. The Bill teeb to ameud th~ Constitution wt.th a view to Jlll'OYlde 
that India shall be a Unitary form of State comprlltna a number of 
Belions. 

7. Tbe Committee were of the opil.l:ion that the Bill IMkl to cbanae the 
fedenl structure of tbe Coutitution, and the buic institutional pattern 
provided therein. 

a. Tbe Committee had recently examined a BW liven notke of by 
Sbri C. Jt Chandrappen -1dn" to abolish the Rajya Sobba. The Com-
mittee felt that u the Bill IOUlht to alcer the buic ltruct.ure of the 
Comtitution, the Member mi&bt not be liven penniallon to move tor 
leave to Introduce that Bill. (tricfe Sixtieth Reort of the Commltte.). 

9. '1be Committee felt that lince tbe present Bill ai.o deNd ttuklf ~ 
ltnlcture of &be Constltutioa, Shtl Ra.ideo Sinah mialU not be l*'lnit.tedtr 
to move for leave to introduce the Bi1I. 

Kecom ..... tionl 
10. The Committee recommend that-

(i) the alloc.tion of time to rwolutionl, as shown In Plfqraph 4 
abcmf. be qreecl to by the Houle; and 

(ii) Sbri Ba,ldeo Singh be no& permiUed to move tor Jeave to 
introduc:e bis ConaUtution (AmeDdmeat) Bill. 

v ....... e. 1818 (&Ilea). 

G.G.SWELL. 
ClwlinnA, 

Commftt.ee on. PriOClte Jfemben' BUii 
ad Retolueiotu. 



COMMrn'EE ON PRIVATE MEMBER& BIUS AND IUl:SOU1'l10Kt 
~Leks.Mla) 

SIXTY-FOURTH REPORT 
I. tbe Chairman of the Committee on Private Memben' Bills and 

Baolutiona, bavina been authorised by the Committee to preeent the 
~ on their behalf, pre9e0t this Sixty-fourth Ret>ort. 

2. The Committee met on the 10th May, 1976 for-
L Allocation of time to the Reaolutions at item Noa. 2 to -I let down 

in the List of Bustness for Friday_, the Htb llay, 18'18. 
II. Examination of tbe Constitution (Amendmen•) Blll, 1976 
(A~ of at1ide 15 nd iullr'&toa of MtD &mete USA) by 
Shri D. K. Panda under rule 2M(l)(a) of the Rules of Procedure. 

AlloUMRt of time to Raolu&iou 
S. The Members wbo had tabletl the raolutiona were invited to 

attend the llUinl. None of tbem attended. 
•· The Cnmm4ttee recommend the allocation of time u followa:-

(1) ReduLion reprdina national forellt policy. • • 2 boura. 
(2) Raolution reprdina history of freedom movement. • . 2 hours. 
(3) Relolution reprdlna take over of dOled tndm· 

trial units. 
.. 2 boun 

~ion uf die Conatittaioft (Atnendtnftt) Bill, 1918 (A"'"4tMft& of 
article 15 ad ._,.aoa of MW flt'&1cle 18A.) bl Sim D. K. Pado. 

5. Sbri D. It. Panela, tbe Member-in ...... of the Bill. WU invited 
to attend the sittia&. He -~ 

6. The Bill .eekl to amend the Constitution with a view to ~ 
unemployment allo•ADCI\ abolition of rilbt to property, enforoeabWt7 of 
dlndlve principlel, a curb on the power of Supreme Court and ihe Blab 
Courta to -- writl in certain calell, etc. 

'I. After CODliderina all upecta of the Bill, the Commitule recommend 
tbat the MembeJ' miabt be permitted to move for leave to mtroducie tbe 
BllL 

Recommenclatiou 
8. The Commit.'- recommend tbat-

(i) the allocation of time to re90lutkml, .. lbown in paraaraoh 4 
above, be .,p-eed to by the Rouw. and 

NswDam; 
..... o. 1971. v ...... 20, 1818 (&alca). 

a.a.SWELL. 
~ 

C~ °" PriNte Memberl' 
.. ad Haplldiou. 



COMMnTEE ON PRIVATE MEMBERS" BILLS AND RESOLUTIONS 
(Fm ... S.W.) 

~'TY-Fln'H REPORT 

I, the Chairman of the Comruittee on Private Members' Bills and 
Resolutions, baVina been authorised by tilt Committee to pre.nt the 
Report on their behalf. preaent this Sixty-ftfth Report. 

2. The Committee met on the 11th Aqust, 1976 for--
I. Examination of the Constitution (Amendment) Bill, 1976 (A• 

endmem of Snea&h Scftedulet by Dr. Kailas unde-r rule 21M(l·)· 
(a) of the Rules of Pi~ure. 

II. Classification and allocation of time for discussion of ibe Consti-
tution (Amendment) Bill. 1976 (Atnndtneat o/ anicW 1~ aftd 
iuenioa of new amcle 16A. e&c.) by Shri 0. k. Panda under 
clausea (b) and \C) of ruJe 2M(l) of the Rules of Procedure 

EzamiR&iion f'lf I.he Corutituticm (Amndmetta) Bill, 1976 (11"'"4· 
ment of Se-onih Schedt.1Je) bv Dr. KaUu 

3. Dr Kailu. the Member-in-cbarae of the Bill was invited to attend 
the sitting. He attended. 

4. The Bill wltb a view to brine improvement in public bealth, 
medical education and fmnily plannlJll, seeb to transfer these subjects 
from the State List of tbe Seventh Schedule of the Constitution to the 
Concurrent Uat. 

5 After ~- all aspects of the Bill, the Committee recommend 
that the Member milbt be permitted to move for leave to introduce 
the Bill. 

Claniftc:ation cmd allocation o/ titn. to U.. Conatitu.tion (Amnd-
mnt) 8111, 1976 (Amendment of af'&ide 15 aftd i""'1icm of new 
cmicle 16A. lltc.) bv Shri D. K. Panda. 

6. Sbri D. K. Panda. the Member·UH:barae of the Bill was invited to 
attend the sittin(. He did not attend. 

7. After considerina all aspects of the Bill, the Comnuttee recommend 
that the Bill be placed in category 'B' and 2 hours be allotted for lta 
discussion. 

ReeommcndCltimil 

6. The Committee recommend that-
(i) Dr. Kaila& be permitted to move for leave to introduce his 

Constitution (Amendment) Bill; and 
(il) the classification and allocation of time to the Bill by Shri D. K. 

Panda. as shown in paragraph 'i above, be •treed tel by the 
House. 

Nrw Dluo; 
Augun 11. 1976 
SNuatta 1.0, 1898 (Bab) 

G. G. SWELL, 
Ch•innan. 

Committee on Private Membef-1' Billi 
and Retelutiont. 

GMGIPND-1143 LS-Lino(MS)-12·8-76-580. 



COMMl'ITEE ON PRIVATE MEMBERS' BIUS AND RESOUITIONS 

(Fftt Lot SMila) 

SIXTY-sIXTH REPORT 

I, the Chairman of the Committee on Priva.te Members' Bills and 
Beeolutions, havin& been autborlaed by the Committee to present the 
Report on their behalf, preeent this Sixty-sixth Report. 

2. The Committee met on the J6th Auaust, 1976 for allocation of time 
to the resolutions at item Nos. 2 tot aet down in the Lilt of Business for 
Friday, the 2.0th Aupst, 1976. 

3. The Members who had tabled the ns>lutiona were invited to attend 
the sitting. Sarvashri C. K. Chandrappan, Narain Chand Parubar and 
Somnath Chatterjee atten~ 

4. The Committee recommend the alloc:ation of time as follows: -

(1) Resolution repnlina provision of facilities 
for weaker aectlons of mualin:\a 

(2) Resolution regardina de\felopment of 
hill repons 

(3) Reaolution reprdina unemployment 
lituation. 

.. 2 houri 

• • 2 hoW'B 

•• 2 hours 

Nzw Da.m; 
Atapat 16, 1976 

G. G. SWELL, 
Chcrirmcm, 

Committee cm Private Membnl' Billa 
cincl .Raolutionl. 

GMGIPND-1242 LS Uno N.S.-17-8-1976-580. 
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